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Introduction

I, Dr. Narender Nath, Chairman of the Public Accounts
Committee of the Delhi Legislative Assembly, having been authorised
by the Committee fo present its Report, do hereby present the
Report of the Committee relating to examination of Paras pertaining
to the Delhi Fire Services as appearing in the Comptroller and
Auditor General's report for the year ended March 2001.

The introductory meeting of the Public Accounts Committee
was held on the 21°" September 2004 and the Committee decided to
examine the paras relating to the Delhi Fire Services. The
Committee considered the Paras in its meetings heid on 5th
October, 2™ November and 9™ November 2004. The Committee held
extensive deliberations and the Departmental Representatives were
also given adequate opportunity to present their views in these
meetings. The report of the Committee was adopted in its meefing
held on 1°" Decemberr 2004.

The Committee appreciates the co-operation and guidance
extended to it by Shri RK Ghose, Accountant General (Audit), Delhi
and Dr. Sarat Chauhan, Additional Secretary, Finance Department,
Government of Delhi. The Committee also wishes fo place on record
its appreciation of the valuable assistance rendered by the Officers
and Staff of the Assembly Secretariat during its meetings as also in
the preparation of the Report.

(;j’ =
Delhi. (Dr. Narender Nath)

Date: 1°" December 2004 Chairman
Public Accounts Committee



REPORT

Para 3.1.5: Fire Fighting:

(a) Fire/Rescue Calls and Response time:

The Report of the C&AG had observed that the Department had failed to ensure the
prescribed maximum response time in 63 per cent cases fest checked. There were only 36 fire
stations as against 70 targeted. The distribution of these fire stations was not in proportion to
the population - Audit found that the response time was much more than the prescribed maximum
time limit of five minutes within the urban areas in more than 63 per cent cases. In rural areas,
the maximum time of 10 minutes was maintained only in 16.18 per cent cases. In 32 cases response
time was between 25 to 82 minutes and the distance covered ranged from four to 34 km. It was
also observed that the prescribed time limit could be maintained only in cases where these calls
were located within the distance of five kms from the fire stations. A scrutiny of the logbooks also
revealed that in most of the cases the odometer of the vehicles were out of order and the number
of kilometers travelled appeared to be an estimate only.

The Para was considered in the meeting held on 5™ October 2004. The Departmental
Representatives informed that in spite of their best efforts there were reasons beyond its control
such as heavy traffic, congested lanes and unauthorized constructions due to which the fire
tenders could not reach the sites within the stipulated time. The Department quoted the instance
of the Sadar Bazar area where, in spite of there being three fire stations, the dense traffic and
population made travel very difficult and the tenders required 15 minutes fo cover a distance of
one and a half kilometer. The Principal Secretary stated that even after reaching a site, often the
approach to the buildings was inaccessible. He stated that the Department was considering the
purchase of fire bowsers, which could carry three times more water than an ordinary fire tender.
The Department also proposed to deploy fire personnel on motorcycles who could reach the place
of incidence at the earliest and commence the fire fighting operations.

The Committee agrees with the contention of the department that the prescribed time
limit is difficult to adhere to in the prevailing circumstances. The proposal of the Department to
deploy heavy capacity bowsers and personnel on motorcycles is practical and feasible. The
Department should initiate action on these immediately. As regards the faulty odometers, the
Department is directed to ensure that these are repaired/replaced at the earliest.

(b) Fire Stations

The Report of the C&AG had observed that the there were only thirty-six fire stations as
against the seventy targeted and the distribution of the existing thirty-six fire stations was not in
proportion to the population of Delhi.

In the meeting held on 5™ October 2004 the The Principal Secretary (Home) stated that
during the period 2002-2004 the Department had managed fo take possession of 26 land sites
from the DDA and now four temporary fire stations were operating from these areas in porta
cabins. In 24 cases the Department had received the clearance of the Expenditure Finance

Committee. He stated that Public Works Department was the executing agency for the
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construction work and a lot of time was consumed in securing clearance from the DDA, MCD, DUAC
(Delhi Urban Arts Commission). Eight matters had now reached the DUAC. He stated that around
18-24 months gestation period for completion of the construction work was needed after clearance
had been received from the DUAC.

The Committee was assured that by the end of the tenth five year plan (2002-2007) the
Department would be able to open fire stations in each of the seventy Assembly constituencies. It
was also stated that areas, which did not have a fire station within 6-7 KMs, had been identified
and DDA had been requested for allotment of appropriate site. This would fo a certain extent
overcome the problem of the existing fire stations not being in proportion to the population. The
Department should explore the feasibility of operating more temporary stations in remote
areas, which are far away from fire stations, and in areas, which are susceptible to fire
accidents.

The following shortcomings were also noticed during test-check by audit:

(i) The Report of the C&AG had observed when DFS was transferred from MCD to Govt. of NCT of
Delhi in November 1994, 13 out of 18 on going projects of fire stations were to be completed by
MCD by the end of March 1999. There were 18 projects in hand with MCD including 12 fire
stations. Of these, only three fire stations had been completed and nine were still in progress and
fire stations were operating from incomplete buildings. These projects were in progress for
_periods ranging from two to nine years. Payment of Rs. 24.91 crore had already been released to
MCD till September 1999 out of their total demand of Rs. 27.08 crore. The DFS had neither
maintained any detailed accounts of these projects nor conducted joint inspections with MCD to
assess the progress of these projects.

The Departmental Representatives informed the Committee in the meeting held on 2"
November 2004 that the projects had been initially started when these were under the Municipal
Corporation of Delhi. In its written submission the department has informed that the projects
(completed/partially completed), had been handed over to PWD in the year 2003.

(ii) The CAAG Report had pointed out that the fire station at Narela was working in a temporary
structure since 1985. Another station at DSIDC Narela was completed by MCD in June 1999 but
the Delhi Fire Service did not take over the new fire station and the fire station was non
operational.

In the meeting held on 2™ November 2004 the Departmental Representative informed the
Committee that the Fire Station had become operational in July 2002 and the chief reason for the
delay in opening the Station was the lack of adequate personnel. The Departmental Representatives
stated that request for manpower was placed with the Delhi Subordinate Staff Selection Board in
1999 itself but the candidates were nominated after a lapse of two and a half year.

The Committee accepts the contention of the Department that DSSSB could not nominate
the personnel promptly. However, as per the written submission of the Department it is obvious
that the follow up action on the part of the Departmental Representative was also slack. Request
for filling up the post of fire operators was originally sent on 26.3.99. The reminder to DSSSB was
sent after two years ie. on 25.4.2001 that to only when additional vacancies arose in the
Department. Similarly second reminder was sent in 27.9.2002 i.e. again after more than a year,
when few more posts fell vacant. Thus, the Department failed to take adequate follow up action in
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requesting the Board to fill up the vacancies. The Department is directed to be more vigilant in
future and strictly monitor the progress in such important issues.

( ) The C&AG Report had pointed out that the fire station at Badli operates in a rented building of
the Industry Department since 1992, without either water connection or tube-well.

In the meeting held on 2™ November the Departmental Representative clarified that
earlier drinking water connection had not been available in the Fire Station, which had now been
started. The Committee was further informed that the fire tenders filled water from the Delhi
Jal Board overhead tanks and were always stationed in ready condition with water.

(iv) The Audit Report had observed that Electrification work of fire station Complex at Nehru
Place was pending, despite making payment of Rs. 17.14 lakh in September 1996 to DVB and an
additional payment of Rs. 6.39 lakh in December 1998 as penalty for delayed payment.

In the meeting held on 2™ November the Departmental Representatives stated that the
payment in 1996 was interim payment and the balance payment was made in 1998. However, as per
the records available with the AG (Audit) the payment appears to have been made as penalty for
delayed payment. The Department is directed to verify the facts and if the payment was
made due to the slackness on the part of the officials, responsibility needs to be fixed for
the same.

(v) The Audit Report had observed that DFS paid Rs. 1.30 lakh to DDA for allotment of land for
construction of five fire stations in April 1991 and Rs. 154 lakh during December 1999 to
September 2000 for construction of six fire stations. DDA handed over the possession of land in
two cases after 17 months of making payment but in respect of eleven cases referred to above; it
did not give possession till June 2001. Even in respect of the two cases where land was handed over
in May 2001, the DFS had not initiated the construction as of September 2001.

The Principal Secretary informed the Committee that there had been delay on the part of
DDA in allotment of land and admitted that there might have been slackness on the part of the
Delhi Fire Service in following up the matter with the DDA. He stated that after 2002 the
Department had managed to secure possession of 22 plots. The Department is directed to be
more watchful in future and strictly monitor the progress of its various projects.

Para 3.1.6 Management of Staff Quarters:
The C&AG Report had pointed out that the management of staff quarters was poor. Continuous
duty system' is in vogue in Delhi Fire Service and all personnel are required to live on the premises
of the fire stations. Family accommodation is allotted to the extent available and the remaining
personnel live in the barracks. DFS has staff quarters in 27 out of 36 fire stations as of July
2001. The Department had no Estate Officer for management of these quarters. The department
did not maintain the consolidated details of the number of staff quarters available in various fire
stations.

The Departmental Representative informed the Committee in the meeting held on 2"
November 2004 that the AC (Fire) had now been designated as the Estate Officer and all
necessary documents were being properly maintained.
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Allotment registers maintained in nine fire stations were test checked in audit. A scrutiny
of these allotment registers further revealed the following irregularities/ discrepancies:

(i) Out of 341 staff quarters at nine fire stations 43 were vacant including 12 staff quarters at SP
Marg fire station, as these quarters were declared unsafe in March 1999.

The Department informed that as most of the personnel were local residents they
preferred to stay in their own accommodation and the department had no shortage of staff
quarters. The Committee was also informed that earlier the operational staff performed 72 hours
continuous duty with 24 hours break, which resulted in higher demand for quarters. However, the
pattern was changed in 1995 to 48 hours working and 24 hours break and again in 1997 o 24 hours
off and 24 hours on which reduced the demand for staff quarters.

In its written reply the Department has informed that Public Works Department has been
asked to dismantle the buildings, which had been declared unsafe.

(ii) The allottees of five quarters had either retired or died but their families continue to reside in
these quarters.

The Department informed that all the mentioned cases were those in which the dependents
had applied for appointment on compassionate grounds and out of these only two were yet to be
appointed.

~ (iii) Staff quarters were allotted to the Officers of MCD: The Department informed that a MCD
Dispensary was operating from the said premises and the other quarters had been allotted to the
staff of the Dispensary in the interest of the Fire Service Personnel.

The Department should explore the possibility of opening a Delhi Government dispensary from the
said premises.

(iv) Despite payment of Rs. 1.47 crore to MCD, staff quarters had not been constructed in three
fire stations. MCD was required to complete the construction of staff quarters at Jwalapuri,
Parsad Nagar and Najafgarh Fire Stations by December 1999. Delhi Fire Service released a total
amount of Rs. 1.47 crore to MCD up to March 1999. MCD had not completed the construction as of
September 2001. DFS had not ascertained the reasons for delay from MCD.

The Departmental Representative informed that construction at Jwalapuri had been
completed and was now occupied. The construction at Prasad Nagar was complete and had been
taken over by the department. The quarters at Najafgarh were still under construction. The
Principal Secretary (Home) stated that the project had been initially started when these were
under the Municipal Corporation of Delhi. After its transfer to the Delhi Government the MCD was
not taking much interest in these projects.

As recommended earlier the Department is directed to be more watchful in future and
strictly monitor the progress of its various projects.

Para 3.1.7 Fire fighting equipment:
The Report of the C&AG had observed that the fire fighting equipments were inadequate and most
of them were out of order.
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Audit

"
l.

iii.

observed that: -

A large number of the fire fighting equipment was out of commission. The equipments/
vehicles were out of commission as most of these had out lived their life and required
frequent repairs. Department had also proposed many of these for condemnation.

As per norms of Ministry of Home Affairs there should be one pumping unit for a population
of fifty thousand. Accordingly requirement of water tenders in Delhi works out to more
than 200. But DFS has only 77 water tenders, 35 per cent of which were out of commission.
Out of 27 water tenders out of commission, seven were proposed for condemnation and 10
more water tenders, which are unserviceable, are being proposed for condemnation.
Similarly, out of eight Water Bowsers, which are out of commission, seven are being
proposed for condemnation. The Department however incurred an expenditure of Rs. 14.29
lakh on repairs and fabrication of fourteen equipment, the life of which had already expired
as per norms of Ministry of Home Affairs. These equipments were lying unserviceable
despite heavy expenditure. It was also noticed in some cases that expenditure on repairs
was incurred on the vehicles, which were declared out of commission.

DFS purchased 30 water tender chassis in May 1999 at a total cost of Rs. 1.65 crore.
Although 24 of these chassis had been received in July 1999, the water tenders were not
fabricated as of June 2001 due to non-finalisation of drawings. The delay in replacement of
the condemned vehicles for more than two years, was adversely affecting the functioning of
the department.

There was no increase in the number of the specialised fire fighting equipment since April
1997 and most of these equipment are also out of commission. Three out of four carbon
dioxide foam crash tenders for use of fighting chemical fires were out of commission and
only one light van was operational. The only dry chemical powder tender used for fighting
fires caused by oil is non operational from 31 December 2000. Arrangements for fire
fighting in high-rise buildings are also insufficient as five out of six turntable ladders were
out of commission.

Besides, 12 motorcycles, one Eicher Ambulance, and one Eicher Aluminium Container Van
purchased in March and July 2000 at the cost of Rs. 18.29 lakh were lying unutilised for

want of registration.”

The para was considered in the meeting held on 9™ November 2004. The Departmental

Representative stated that all items declared as 'condemned’ till the previous year had been
disposed of f except few items, which had not fetched the minimum reserve price

As regards the observation of the C&AG that vehicles purchased at the cost of Rs. 18.29

lakhs were lying unutilized due to the want of registration the Departmental Representative stated
that these vehicles had been registered and were now on road.

The attention of the Departmental Representative was drawn towards the observation of

the C&AG that 24 chassis purchased in July 1999 had not been fabricated and were lying unutilized
till June 2001. The Chief Fire Officer admitted that there had been delay in this regard as one of
the agencies had lodged a complaint and the contract had to be tendered again. In it's written
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reply the department had stated that the expenditure was to be incurred in two phases i.e Rs. 356
lakhs for purchase of chassis in 1999-2000 and Rs. 192 lakhs for fabrication in 2000-2001.

However as per the copy of the proposal submitted by the Delhi Fire Services it is clearly
mentioned that twenty-one chassis were to be procured and fabricated in the year 1999-207"
which was not done. Similarly, in the papers submitted by the Department, there is no mention of
the tender being issued again. A copy of letter-dated 15.1.2001 of the Home Department has been
submitted which mentions that the Finance Department had advised to award the tender to the
lowest tenderer. There appears to be contradiction between what the Departmental
Representative stated in the Committee meeting and in the papers submitted by them.

The Departmental Representative also stated that M/s. Engineers India Limited (A Govt. of
India Enterprise) had taken eight months to evaluate the technical bids. The Committee would like
to know about the efforts taken to expedite the process of evaluation.

The Department is directed to verify the facts and in view of the admission of the
Department that there had been delay, responsibility needs to be fixed for the same.

Para 3.1.8 Workshop

The Report of the C&AG had observed that there was no system to assess the requirement
of spares and to record the issue of spares in the DFS workshop. DFS purchased spare parts
worth Rs. 1.19 crore during 1997-2001. There was no effective system in place to assess
requirement of spares and to record the value and issue of spare parts. History sheets of vehicles
were not maintained nor were details of spares issued to specific vehicles available. Test check of
125 cases revealed that the spares like tyres, tubes and batteries, etc. were shown as issued by
the stores whereas scrutiny of the reporting registers revealed that the vehicles for which these
spare parts were issued had never arrived in the workshop. Therefore, the possibility of pilferage
of spare parts could not be ruled out. These need investigation by the Department. Rs. 1.78 crore
was spent during 1997-2001 on getting vehicles repaired by private parties. Test-check of the
records revealed several irregularities:-

a) No certificate from the workshop was obtained to the effect that it could not be repaired
at the workshop before getting the vehicles repaired from private parties.

b) In most cases, the repair bills did not indicate the items of work carried out or the parts
replaced.

¢) Payment of Rs. 13.57 lakh was made in 58 cases during October 1998 to March 2001 for the
repairs of water tenders/ water bowsers. A check of the logbooks of these vehicles
revealed that these vehicles were not in the private workshops on the days that they were
supposed to have been repaired. It was also noticed in respect of a number of cases of
repair bills that the bills were not numbered in chronological order. The bills of later
numbers were issued on earlier dates and those of earlier numbers were issued on later
dates. Thus, the repairs did not appear to be genuine. A thorough investigation is needed
and also a review of the existing system of repairs is required.

The para was considered in the meeting held on 9™ November 2004. The AG (Audit) was of
the opinion that the documents and information submitted by the Department were not
satisfactory. The Principal Secretary (Home) agreed with the views of the AG (Audit) that there
was scope for improvement and stated that due to operational urgency there were instances when
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the paper work could not be maintained. He admitted that in the absence of proper records there
was room for misappropriation. The Department is directed to review the entire working of its
workshop with special reference to the irregularities pointed out in the Report. Lapses if any,
¢ the part of the officials, should be identified and responsibility fixed for the same.

Para 3.1.9 Water sources of DFS:

The Report of the C&AG had observed that:

(a) Hydrants: 90 per cent of hydrants are unserviceable as they have been obscured under the
road carpeting and no satisfactory arrangement exists for their speedy repair and maintenance.
These hydrants are also ineffective since water supply is restricted to a few hours in the morning
and in the evening.

(b) Static water tanks: 76 per cent of the static water tanks were non operational and DFS has
made no effort to increase the number of static water tanks.

(¢) Provision of Tube-wells at all the Fire Stations: A test check of records in case of seven
fire stations at Shahdara, Mayur Vihar, Rakabganj, Laxmi Nagar, Wazirpur, Rohini and Badli
revealed that there was no tube-well at these fire stations. Despite the urgent need for regular
water supply at all fire stations, DFS did not make efforts to ensure the construction of tube-
wells.

The para was considered in the meeting held on 9™ November 2004. The Departmental
Representative informed that 90% of the water hydrants were unserviceable and even in the
places where these were available they could not be put to optimum use due to low water pressure
and irregular supply of water. He stated that a survey had been conducted by the Delhi Jal Board
to identify the serviceable water hydrant and install new ones. The Committee was also informed
that the Department found it convenient to fill and refill the fire tenders using the overhead
water tanks of the Jal Board, as compared to tube well, as it saved time and the quality of water
was also good, as it did not corrode the equipments. The Department has mentioned in its written
reply that all the tube well had been installed and commissioned.

The Department is directed to expedite the process of identification of serviceable water
hydrants, static water tanks and installation of new ones with the help of the Delhi Jal Board.

The Committee agrees with the contention of the Department that the in built fire fighting
mechanism in high-rise buildings was the most effective way to control fire. However, as admitted
by the Department in the meeting, this mechanism was limited to the authorized high-rise
buildings, which were about 800 as compared to more than 2500 high-rise buildings. The
Department has assured that action is being contemplated against these unauthorized buildings for
not maintaining adequate fire fighting precautions. The Department is directed to take early
action against the defaulters.

Para 3.1.10 Manpower:

In the meeting held on 9™ November 2004 the atfention of the Departmental
Representative was drawn towards the observation of the C&AG that the Delhi Fire Services had
shortage of staff ranging from 26-50%. The Principal Secretary stated that there was earlier a
shortage of staff caused chiefly due to the delay by the Delhi Subordinate Staff Selection Board
in recruiting staff, but the process had now been expedited.

As mentioned in para 3.1.5 (b) (ii) follow up action on the part of the Department was
lacking (page 3 of the Report). The Department is also directed to pursue relentlessly with the

—
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UPSC for framing recruitment rules of the entire cadre so that these posts can also be filled
up at the earliest.

Para 3.1.11 Training Centers: 4

The attention of the Departmental Representative was drawn towards the observation of
the C&AG that the Delhi Fire Services was not providing specialized fire fighting training to its
staff or special training for fighting fires caused by electricity or chemicals. The Departmental
Representative informed that since March 2001 a training center had been set up at Rohini, which
was providing specialized training to staff as well as outsiders. The department had sent six
persons abroad for training and these people were now imparting training to the other staff
personnel.

Conclusion:

The Committee was of the unanimous opinion that the functioning of the Delhi Fire Services
had improved over the past few years. However, there was scope for improvement. Besides the
deficiencies in the Department itself as brought out by the Report of the C&AG, the Committee
found that the department had to depend on a lot of outside agencies to execute its proposal,
which caused considerable delay. This is not good for the effective functioning of a Department
' providing emergency services.

The C&AG has pointed the following shortcomings of the Department which have been
discussed in the preceding paragraphs:

i) Non adherence of Fire/Rescue Calls and Response time

i) Inadequate number of fire stations

iii)  Poor management of staff quarters

iv)  Insufficient fire fighting equipment

v) Poor management of workshop and unsatisfactory maintenance of records

vi) Poor maintenance/installation of water sources

vii)  Insufficient manpower

viii)  Poor facilities for training centers.

The Department should take concrete steps to improve on these deficiencies. The year
2007 should be the target year to achieve all standards required for fire fignting including
number of fire stations, manpower, training, equipments etc.

Fire Service is an emergency service and agencies such as the Delhi Urban Arts
Commission, Delhi Development Authority and Municipal Corporation of Delhi, Del®i Jal Board,
Delhi Subordinate Staff Selection Board, which are supposed to assist the Fire Cepartment in
achieving its goals, should work on emergency basis. '

1 Standardised Plans of fire stations of various sizes should be prepared and got
approved by the DUAC in advance to avoid delay in the clearance of firz stations in
Delhi. Proposals should be cleared by the DUAC in a time bound manner, preferably within a
month, considering the fact that the fire stations are to provide emergency services.



Accordingly, the Union Ministry of Urban Development should be requested to consider
the proposals promptly. The feasibility of maintaining a standardized blue print for all the
proposed projects should be explored so that securing clearances from these agencies could
be expedited.

2. DSSSB should accord highest priority for selection and recruitment of personnel for
the Fire Services as any delay may cause deterioration in the efforts for fire fighting.

3. Municipal Corporation of Delhi should clear the proposals submitted by the Fire
Department in a time bound manner, preferably within a month and all efforts should be
taken to ensure the prompt disposal of the proposal.

4. Delhi Jal Board, as mentioned earlier, has to expedite the process of identification of
serviceable water hydrants, static water tanks and installation of new ones.

5. Delhi Development Authority should initiate steps to ensure that all the requirements
for allotment of land for new fire stations are cleared in a time bound manner,
preferablyt within six months so that the Delhi Fire Service is able to achieve the target
of opening of fire stations in all the Assembly constituencies by the year 2007

6. The Chief Secretary, Delhi should issue necessary instructions to all the concerned
Departments such as the DSSSB, DUAC, MCD, DDA, DJB etc., to clear the proposals
of the Delhi Fire Services, which is an emergency service, in a time bound manner in
the interest of the citizens of Delhi.

The Department is directed to submit an Action Taken Report on the recommendations of
the Committee within three months of the adoption of this Report by the House.

Delhi Dr Q:lder Nath

1°' December 2004 Chairman
Public Accounts Committee
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